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MR. SPEAKER: This was a question not
concerning the report. It arose out of certain
remarks made by Prof. Samar Guha be-
cause it was in a general way a reference to
the Committee, The Members of the Commi-
ttee took it personally and they came to
me and said ‘We are members of the Com-
mittee and we are members of this House,
If Prof. Samar Guha could do it, if Prof-
Samar Guha could not wait for the debate
on the report—he certainly got it and started
sheving that report and the papers here—
we have got every right to explain the whole
position so far as it concerns us.” I am sorry
that this has created a lot of trouble.

MR. SPEAKER: Papers to be laid.

SHRI HEM BARUA (Mangaldai): I
want a statement from the hon. Minister on
the death of a Press Correspondent in Bhutan
while accompanying the President.

PAPERS LAID ON THE TABLE

STATEMENT SHOWING ADVANCE DRAWN FROM
ConTINGENCY FUND OF INDIA FOR NEW
SERVICES.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): I beg to lay on
the Table a statement (Hindi and English
versions) showing advance drawn from the
Contingency Fund of India during the ‘Vote-
on-account’ period for expenditure on ‘New
Service’ for which necessary provision had
been made in the Budget Estimates for 1970-
71. [Placed in Library. See No. LT-3338/70].

NOTIFICATIONS UNDER THE NAVY AcCT

THE MINISTER OF DEFENCE, AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): [ beg to lay
on the Table:

(13 A copy each of the following Notifi-
cations (Hindi and English versions)
under section 185 of the Nevy Act,
1957.

(i) The Naval Ceremonial, Conditions
of Service and Miscellaneous

APRIL 29, 1970

Arrest and Conviction of 216
Members

(Second Amendment) Regula-
tions, 1969, published in Noti-

. fication No. S.R.0. 309 in Gazette
of India dated the 1st November,
1969,

(ii) The Naval Ceremonial, Conditions
of Service and - Miscellancous
(Third Amendment) Regulations,
1970, published in Notification
No. S.R.0. IE in Gazette of India
dated the 21st February, 1970.

(iii) The Navy (Discipline and Mis-
cellaneous Provisions)  First
Amendment Regulations, 1970,
published in WNotification No.
S.R.0. 126 in Gazette of India
dated the 28th February, 1970.

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the Notification mentioned at
(1) (i) above. [Placed in Library. See
No. LT-3339/70].

AUDIT REPORT ON THE ACCOUNTS OF THE
TeEA Boarp, 1967-68

difs =T Haew § I9-san
(st Tw &7s) :  weAw WEEA, 9
T FI9 1967-68 F & graHT AGT
araT sfades wros wfg Fawr-gee 0=

TRAT§ | [Placed in Library See No LT—
3340/70)

ARREST AND CONVICTION OF
MEMBERS

[SArvassRI  RAMESHWAR  RAO AND
SurenDER  REDDY)

MR. SPEAKER: 1 have to inform the
House that I have received the following two
telegrams, dated the 28th April, 1970, from
the Deputy Commissioner, Secunderabad,and
Shri A. Venkatrao, respectively:—

(1) *Sarvashri J. Rameshwar Rao and
R. Surender Raddy, Members of Lok
Sabha, were arrested for defying pro-
hibitory orders this day at 10 A M.
near Purana Pull, Hyderabad.”
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(2) *“I have the honour to inform you that
Shri J. Rameshwar Rao and Shri R.
Surender Reddy, Members of Lok
Sabha, are convicted for defying the

_ prohibitory orders and sentenced to
four days’ simple imprisonment
to-day.” .

SHRI HEM BARUA (Mangaldai): Why
was there prohibitory order?

MR. SPEAKER: Prohibitory order is a
prohibitory order. '

SHRI HEM BARUA: Why was it im-
posed there.

DR. RAM SUBHAG SINGH (Buxar):
Yesterday, my information is that this pro-
hibitory order was imposed there not only
yesterday but it is there for the last one year
and some times it is removed and it is pro-
mulgated again according to the convenience
of the Government, I had yesterday pointed
out on the floor of the House that this
Government uses its officers to create con-
fusion in the elections to the Committees.
There also it is their Government which is
functioning and unnecessarily got two of our
Members arrested and they could not cast
their votes to the election to the Committees.

13.26 brs.

ESTIMATES COMMITTEE
MINUTES

SHRI THIRUMALA RAO (Kakinada):
I beg to lay on the Table Minutes of the
sittings of the Estimates Committee relating
to the following Reports:—

(1) Hundred and nineteenth Report on
the Ministry of Railways-Diesel
Locomotive Works, Varanasi.

(2) Hundred and twnety-first Report
on the Ministry of Supply Dire-
ctorate General of Supplies and
Disposals (Supplies Wing).

(3) Hundred and twenty-sixth Report
on the Ministry of Petroleum and
Chemicals and Mines and Metals
(Department of Mines and Metals)-
Geological Survey of India,

VAISAKHA 9, 1892 (SAKA) e 218

COMMITTEE ON PUBLIC
UNDERTAKINGS

(i) MmuTEs

SHRI M. B. RANA (Broach): I beg to
lay on the Table Minutes of the sittings of the
Committee on Public Undertakings relatings
to the following Reports:—

(1) Sixty-cight Report on Bokaro Steel
(2) Sixty-ninth Repert on Air India.

(ii) STATEMENT SHOWING REPLIES TOo RE-
COMMENDATIONS CONTAINED TN FORTY-EIGHTH
REPORT

SHRI M. B. RANA: 1 beg to lay on the
Table a Statement showing replies to re-
commendations included in Chapter V of
the Forty-cight Report of the Committee
on Public Undertakings which were not fur-
nished by Government in time for inclusion
in the Report.

MR. SPEAKER: Shri Madhu Limaye is
absent. Next item.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Socry-secOND REPORT

SHR1 SWELL (Autonomous Districts):
1 beg to present the Sixty-second Report of
the Committee on Private Members' Bills
and Resolutions,

ESTIMATES COMMITTEE

HUNDRED AND TWENTY-FIRST, HUNDRED AND

TWENTY-SECOND, HUNDRED AND TWENTY-

SIXTH AND HUNDRED AND TWENTY-SEVENTH
REPORTS,

SHRI THIRUMALA RAO (Kakinda):
1 beg to present the following Reports of
the Estimates Committee:—

(1) Hundred and twenty-first Report on
the Ministry of Supply-Directorate
General of Supplies and Disposals
(Supplies. Wing).



